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= In this application, the applicant

Rais Ahmed has come up with a prayer that a e

direction be issued to the Tespondents to appoint niglriﬁ

him on any suitable POSt or as Mate=Turner on o
— compassionate ground in the place of his father

who was a Machinist in the Army Base Workshop,
Allahabad and who died in harness in 1984,

20 There already exists government order issued
£ by the Ministry of Home Affairs which provides that

dependants of deceased government employees who died |
in harness should be considered for being appointed
on the post for which they are qualified on
compassionate grounds. On the basis of this order, the

b applicant had made ar equest for appointment in 1984,
According to the applicant, he has been waiting since
then and no appointment has beeng iven to him till
date., The latest communication from the Army Base
Workshop, Allahabad of March, 1988 intimates him that
his name has been registered at the waiting list and he
1s at serial no.l8 and that he will be considered on
hisigyrn 8S no diversion from seniority is permissible.The
praye® made by the applicant is that a direction be
issued to appoint him on any suitable post on
Compassionate grounds. We find that the communication




accardanca with fhe directiﬁns and.qﬁ-&gm~h$

on the subject for appointment of the ujﬁi%i
employees whe died in ha;mess and t:ey ta;ﬂ
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application is disposed af ﬁmth thesa direeﬁﬁvns
copy of this order alongwith the copy of the ;aa
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